\I TEM NO. 2 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 22922/2014
(Arising out of inpugned final judgnent and order dated 14/11/2013
in CMAP  No. 33826/ 2012 passed by t he Hi gh Court 0] Judi cature

Al | ahabad)

UMA BUI LDERS PVT. LTD. Petitioner(s)
VERSUS

LUCKNOW DEVELOPMENT AUTHORI TY & ORS. Respondent (s)

(with office report)

W TH

SLP(C) No. 32932-32933/2015
(Wth (Wth appln.(s) for exenption fromfiling O T. and appln.(s)
for exenption fromfiling O T. and Ofice Report)
Date : 06/09/2016 These petitions were called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE JAGDI SH SI NGH KHEHAR
HON&#39; BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) Ms. Sudha Gupta, Adv. (NP)
in SLP 22922/ 2014
For Petitioner(s) M. Rakesh Kumar, Adv.
In SLP 32932-33/15 M. Rupesh Kumar Sinha, Adv.
& for respondent M. Gaurav Jain, Adv.
In SLP 22922/ 2014

For Respondent(s) M. Bankey Bihari, Adv.
M. Awani sh Kumar, Adv.
M. Chandrashekhar AC, Adv.
M. Anshul Rai, Adv.

Dr. (Ms.) Vipin Gupta, Adv. (NP)

M. Rakesh Uttanthandra Upadhyay, Adv. (NP)

UPON hearing the counsel the Court nmde the follow ng
ORDER

Lear ned counsel for t he rival parties are agr eed, t hat
settl enent tal ks are on goi ng. Lear ned counsel for t he rival

parties accordingly seek a short accommodati on.
Post for hearing after eight weeks, as prayed for.
(Sharda Kapoor) (Parveen Kunar)
Court Master AR- cum PS

at



